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Issue notice to show cause as tao
why the contempt proceeding shall not
be drawn up against the alleggd contem-
ner, returnable by three weeks,

List on 5-9-2001 for orders,

um

| List on 27=07=-2001 to emable the

partiss to obtain necessary instructions,

[ Hog

Mamber

WU

Member

Vicae«Chairman

On tha prayar of Mr. A.DBb Roy,
learnad 5reC.G+5.Cs for the rsspondents,
further 3 wesks time is granted to furnish
nacassary ingtruction on the applicant,

List on 20=8-2001 for order.
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Vice=Chairman
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% " 76' 3.10,2001 Heard Mr.A.Ahmed, learnad counsel
i &€ \K 63Q~&“§76€Nn4 for the applicant and Br.8.Cs Pathak,Addl,
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CeGoSe¢l for the respondsnts,
List the matter again on 16,11,01
_to enabls thas. respondents to obtein the

e L

W % - nscéssary inst;uction on the matter,
SWLbuo Cowse v wuﬂL- ﬂ"
\ \/—Y
boew Wrlead, '
Vice~Chairdbn
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est-of 16.11.01 - List on 7/12/01 to enable the
rcspondents to file reply.‘
Show Caves tum npt .
| bwa'w, Nieel L L d% (/\4
“Z, -il L " Member Vice~Chairman
/ © 7.,12.01! At the request of Sri A.Deb Roy,
v ' 1 learned Sre CeGa5.Ca for the respondents
N . \ ST ” i four weeks time is allowed to file reply.
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\7§ g 5’\&\/% bﬂ% LiSt on 10.1,02 FOI Ol‘del‘.
T <% CUA
o “Membér (3) Member [
.(9«:‘6 QQ—‘(W. s ; mb "\' ‘ |
S L e V'jT 10,1.82 List on 11,2,2002 to enasble the
respondents to obtain necessary instruc-
tions. ‘
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Member Vice-Chairman
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Order of the Tribunal
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11.2.02
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Heasd Mr. A.Deb Roy, learned
$r. Ce8.8+.Ce for the respondents
énd also Mr, A.Ahmed, learned
Eoungfl for the applicant.

Mr. A.Deb Roy, learned Sr.
b’Gfé’c‘tﬁ%:erredfthe communication
.setit by /respondents indicating the
steps for implementation of the

|Judgment and order of the Tribunal

‘dated 12.2.1999 passed in Os.A. No,

;276/1998 as well as signal No.
05838 dated 31.1.2002 sent kx from
:HQ, Bastern Command (ST) mentioning
‘the decision of the authority for
"implementation of the order and to
imake payment etc. to the applicant.
‘The aforementioned communication
was sent by Officea Commanding to
‘Mr. A.Deo Roy, learned Sr. C.G.35.C.
‘vide signal No0.519/Civ/PC/ST~=12
;dated 6.2.2002, A éopy of the said

ﬁcommunication is placed on records.
"In that circumstances the Contempt
. proceeding stands dropped.
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Member - Vice~Chairma




